| TEM NO. 18 COURT NO. 3 SECTION 11
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).4621/2008
(From the judgenent and order dated 02/05/2008 in WP(CRL) No. 509/1996 of
The H GH COURT OF DELHI AT N. DELH)
NARENDER KUMAR Petitioner(s)
VERSUS
UNION OF | NDI A & ORS. Respondent (s)

(Wth appln(s) for interimdirections and office report )

Dat e: 30/06/2008 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE ALTAMAS KABI R
HON BLE MR JUSTICE G S. S| NGHVI
[ VACATI ON BENCH]|

For Petitioner(s) M. R M Bagai, Adv.
M. Rajiv Dewan, Adv.
M. R shi Kesh, Adv.

For Respondent (s)

UPON hearing counsel the Court nade the foll ow ng
ORDER

I ssue notice returnable wi thin eight weeks after reopening.

(Par deep Kunar) (Vijay Dhawan)
Court Master Court Master



